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DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1968-70—
contd.
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SHRI E. K. NAYANAR (Palghat):
‘The supplementary demands present-
ed to the House clearly show that
there is absolutely no basic change
in the economic policies of the Gov=-
ernment despite tall claims made to
that effect.

People were expecting certain ra-
dical measures as a follow-up action

after the nationalisation of major
banks. But their hopes have been
belied due to the refusal of Gov-

ernment to take stringent measures
against the big business,

If the Government is under the
impression that people can be fed for
a long time on verbal promises or
forma] talk against big business, it
is greatly mistaken.

The demands highlight the glaring
fact” that the bureaucracy  is
even now being allowed to play ha-
voc with public funds and get away
without any punishment. I am sur-
prised to find that the Government
has to pay Rs. 2 lakhs more from
the public funds due to bungling by
some officials of the stationery and
printing department. The Govern-
ment is making additional payment
but what about the punishment to
the officials responsible for this sorry
state of affairs? I only hope that
the Government would go into the
details of the matter.

Recently, the Report of the Licens-
ing Committee has brought to the
forefront the fact that the  entire
official machinery was utilised by
various big business houses to add
to their super-profits. This is a very
serious matter but the Government
refuses to move, with the result that
the big business is likely to get away
with all the ill-gotten wealth earn-
ed in the past.

If the Government is really seri-

ous about taking action on the re-
port, it should first take stringent
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action against all the big business
houses who have misused the state
apparatus for their selfish ends,

Despite glib talk, the Government
has not taken any steps to crush big
business and curb monopolists. I
therefore have a feeling that if
further measures are not taken, the
big business may use the nationalis-
ed banks for their benefits, The ex-
perience of working the LIC, SBI
and official financing agencies clear-
ly shows how the nationalised ins-
titutions are being used by big busi-
ness.

If the Government takes further
measures like a  moratorium on
foreign debt payments, ban on export
of profits by foreign companies, na-
tionalisation of export/import trade
and foreign oil companies, it would
make available huge funds with the
Government which can be used for
small industries and agriculture.

Distribution of land to the agricule
tural workers would help in reori-
enting the rura] economy and create
additional market for our industries.
Even after 22 years, most of the
States have not implemented land
reform legislation suggested by the
Planning Commission ang distribut-
ed waste land to agricultural work-
ers. I do not want to increase the
list, but some such measures are
immediately called for which alone
can help us build a self-reliant eco-
nomy.

The Government however, has
not given any indication to go ahead
in this direction. I have no doubt
that the people of this country will
bring sufficient pressure on Govern-
ment and see that these and similar
measures are forced on the Govern-
ment which has brought the econo-
my to such chaos and disaster.

Regional imbalances and discrimi-
nation against States still continue.
To give an example, take the ques-
tion of the industrial development of
Kerala. After three Five  Year
Plans, what is the position there?
Where is the shipyard promised? A
provision of Rs. 2 crores was made
in the Third Plan, but not a single
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(Shri E. K. Nayanar)
pie was spent. Where is the Preci-
sion Tool Factory in Palghat which
was accepted in the Third Plan? We
do not know when it is coming.

One right steps has been taken by
the nationalisation of banks. But re-
‘gional imbalances continue. Govern-
ment should push on with radical
steps to help the States which are
backward to develop industrially so
that regional imbalance is removed
and the people of the States benefit,

MR. CHAIRMAN: This item was
considered by the Business Advisory
Committee and that Committee gave
one hour and the House has approv-
ed of it. We are hearing 5.39.

SHRI J. M. BISWAS: At Jeast
give a chance to one spokesman
from each party. The CPI, DMK
and the PSP have not spoken.

MR. CHAIRMAN: I shall stick to
the time.

SHRI LOBO PRABHU: We never
observed the time limit (In-
terruptions)

MR. CHAIRMAN: Time is pre-
cious. I cannot allow more time;
even if I can I do not want to in-
crease the time, The time must be
adhered to. This is the first thing
that we have to learn. We  mnever
adhere to time here and we are doing
it over and over again,
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MR. CHAIRMAN: The
time should be adhered to.
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MR. CHAIRMAN: Nothing will
go on record.
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***Not recorded as ordered by the Chair.
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MR. CHAIRMAN: Now, I  will
put all the cut motions to the vote
of the House.

SHRI LOBO PRABHU: Sir, I want
division on the cut motions.

MR. CHAIRMAN: Let the lobbies
be cleared.

SHRI S. M. BANERJEE (Kan-
pur): Sir, in this discussion DMK,
CPI and other parties have not been
given a chance to speak. As a pro-
test, my colleagues have walked out.
I am also walking out,

(Shri S. M. Banerjee left the House
at this stage)

SHRI S. KANDAPPAN (Mettur):
Sir, the way in which the business
was conducted here wag unfair, be-
cause some of the groups were not
given any opportunity to put forward
their case. At least the major
groups should have been given an
opportunity. Unfortunately, the pro-
cedure adopted was such that even
DMK, with a strength of 25 mem-
bers, was deprived of an opportunity
to have its say. As a protest, we are
abstaining from voting.
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MR. CHAIRMAN: Now the lobbies
have been cleared. Which of the cut
motions does Shri Lobo Prabhu want
to be put separately?

SHRI LOBO PRABHU: Let them
all be put to vote by voice vote.

MR. CHAIRMAN: All right. I
will not put all the cut motions to
the vote of the House.

All the cut motions were put
negatived.

MR. CHATRMAN: The question

and

is

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to de-
fray the charges which will come
in course of payment during the
year  ending the 31st day of
March, 1970, in  respect of the
following demands entered in the
second column thereof—

Demands Nos. 7, 44, 60, 61, 66, 82,
93, 98, 116, 121, 124, 125 and 131"

The motion was adopted.

_/ 1734 hrs.

APPROPRIATION
1969.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On be-
half of Shri Prakashchand B. Sethi,
I beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 1969-70.

MR. CHAIRMAN: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out

(NO. 4) BILL®,
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of the Consolidated Fund of In-
dia for the services of the finan-
cial year 1969-70.”

The motion was adopted.

SHRI JAGANNATH PAHADIA:
I introducet the Bill.

17.35 hn;.

POINT OF PERSONAL EXPLANA-
TION

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH):
Sir, in the morning Shri Prakash
Vir Shastri stated on the floor of the
House, when I was not present in
the House, that I was a member of
the Board of Trustees of Janahit
Nidhi Trust. I wish to emphatically
deny this allegation and regret that
an hon. Member should have made
such an unfounded statement. I re-
quest your permission to deny such
a wild allegation,

=t SETE Al (F797) AW
afa wgleg, &3 ag g FEr 4t | Afwa
T gI s F A 2 AR
fa 3@ gwe FaT §

17.36 hrs.

HALF-AN-HOUR DISCUSSION
NATIONAL TEXTILE CORPORATION

SHRI 5. R. DAMANI (Sholapur):
Sir, I am wvery grateful to you for
giving me this opportunity to place
before the Government the difficulties
and hardships suffered by the fami-
lies of hundreds and thousands of
workers who have been thrown out
of employment by the closure of so
many mills in different parts of the
country during the last few years.
The mills which have gone out of
commission and have broken down
last year are mostly situated in small

Extraordinary, Part II, section 2, dated

recommen dation of the Chief Justice of India

discharging the functions of the President.



